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,, 
Shri ::Rajendra Soni, counsel for the. applicant. 

Shri Manish Bhandari, counsel for the respondents. ,, 

) We have perused the records. we do not find 
II 

force:::.in the contempt Petition and the same is dismissed.,, 

Notic~.s of the contempt Petition are discharged. 
" I 

,, 
( B .B • , MAHAJ 

MEMBER (A) 

.·,~ 
( M MEHI'A ) 
VICE CrtAIRMAN 

" " ! ,, 

" d 
Ii 

\\ 
' ;1 

ii " 

i\ \ ~ 

:\ 
ii 
'l 
'.I 

\i ., 
t\ ' 

:1 
ii 

1: 
\\ 'I 

'I 

\\ '! 
" " ,\ I 

" :1 
11 

" ii 


